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A  CEOTRAL ABIIMISTRAT-IVE TRIBUNAL, JABALPUH BENCH, JAB>LPU1

original Application No, 787/7007

Jabalpur, this the 5th day of February, 2004

Hon'hi: M.P.Singh, Vice-chairmanble shri G .shanthappa, judicial Member

1. Sohan Lai s/o sh. Marmada Prasad,
Goods Driver, RalJ^ey Department,
R/o RB-II, 309-d,
New Yard,
Itarsl (MP).

2. Juliyas Jarj s/o sh. wllllyarn Jarj,
Goods Driver,
Railway Department,
yo_48. Dream Home, 403 3rd Floor,
Govind Garden, Ralsen Road,
Bhopal (MP),

• - .APPLICANTS

(By Advocate, shri s.D.Oupta for sh. R.L.oupta>

-versus-

1. Union of India through
Secretary,
ministry of Railway Affairs,
Railway Rhawan,
Mew Delhi,

2. Assistant General Manager,
Central Railway,
Mumbal, CST.

.RFSI-oNdfNTS

3. Chief Personnel officer (T),
office of General Manager,
Central Railway,
Mumbal, c.s.T.

(By Advocate; shri s.K.Jaln)

order (orat.1

By M.P .Singh, Vlce-rh^wm.v, _

.earned counsel for the respondents states that he has
e  the reply with a copy to the opposite part^ He further

that the relief clal^od hy the applicants has heen
--ted to the. and, therefore, the o.A. has heco.e Infructuous
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Learned counsel for the applicant is also in agreement

with the statement made by the learned Counsel for the

respondents at the bar,

2. In view of this* the o.A. is dismissed as infructuous.

M,

(M.p'^Xngh;
vice Chairman

Q̂ .Shanthappa)
Judicial Member
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